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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Original Application No.290/00102/2018

        
                     Date of Decision: 27th March, 2018

                         
CORAM:   

HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

T.Venkata Ramana s/o Sh. T.Venkataiah aged about 56 years, R/o 
Quarter No. 107/4, Type IV, Shaitan Singh Enclave, Army Area, 
Jodhpur, presently working on the post of Joint Director 
(under suspension) under Head Quarter’s Chief Engineer MES, 
Jodhpur 
    
      
  …Applicant 

(By Advocate: Shri S.K.Malik)

Versus

1. Union of India through the Secretary, Ministry of Defence, 
Raksha Bhawan, New Delhi.

2. Under Secretary, Government of India, Ministry of Defence, 
Raksha Bhawan, New Delhi.

3. The Chief Engineer, Head Quarter, Military Engineering 
Service (MES), Jodhpur

     …Respondents

(By Advocate: .........)
ORDER (ORAL)
 The applicant was posted as Garrison Engineer (P) at 
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Bikaner in the month of February, 2015. During the tenor of his 
posting at Bikaner, he was involved in a criminal case 
registered by the Central Bureau of Investigation, Jodhpur 
and he was detained in custody on 12th July, 2017 for a period 
exceeding 48 hours. Vide order dated 18.8.2017, while invoking 
the provisions of Rule 10(2) of the CCS (CCA) Rules, 1965, the 
respondent No.1 placed him under suspension w.e.f. 12.07.2017. The 
pleaded case of the applicant is that after the applicant’s 
suspension, he should have been chargesheeted for the alleged 
misconduct, but no chargesheet has been issued till date. 
However, his suspension period has further been extended vide 
order dated 6.10.2017 for 180 days i.e. upto 7.4.2018. Aggrieved by 
the order of suspension, the applicant submitted a 
representation dated 1.11.2017 with the respondent No.1 and by 
referring the principles laid down by the Hon’ble Supreme 
Court in the case of Ajay Kumar Choudhary vs. UOI and Ors, 
(2015) 7 SCC 291 and DoPT circular dated 23.8.2016 requested for 
revocation of the order of his suspension. Thereafter, the 
applicant was transferred to HQ, Chief Engineer, Jodhpur and 
as such he presented his joining report on 15.1.2018 under 
suspension in the office of respondent No.3. He gave reminder 
letter dated 23.1.2018 to respondent No.1 for taking a decision 
over his representation dated 11.2.2017. It is the case of the 
applicant that despite said reminder, no action has been taken 
by respondent No.1 on his representation. 

 2. At the very outset, Shri S.K.Malik, learned counsel for
the applicant submitted that the applicant would be satisfied 
if a time bound direction is given to respondent No.1 to decide 
his representation dated 1.11.2017.

 3. In view of above submissions made by the learned 
counsel for the applicant, I deem it appropriate to dispose of 
the instant OA by issuing direction to respondent No.1 to 
decide the applicant’s representation in a time bound manner.

 4. Accordingly, the instant OA is disposed of. The 
respondent No.1 is directed to take a decision on the applicant’s
representation dated 1.11.2017 in accordance with the principles 
laid down by the Hon’ble Supreme Court in the case of Ajay 
Kumar Choudhary (supra) and subsequent OM dated 23.08.2016 
issued by the Department of Personnel and Training, 
Government of India, within a period of two months from the 
date of receipt of a certified copy of this order.

 5. Ordered accordingly. There shall be no order as to 
costs.
      (SURESH
KUMAR MONGA)
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